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DATE OF HEARING   :   6 July 2023  
DATE OF DECISION  :  6 July 2023 

 
Per : ASHOK JINDAL : 

 Both sides are in appeal against the impugned order. 

2. The Ld.Counsel for the assessee submits that the matter pertains 

to the legal issue to be decided by this Tribunal is whether without 

finalization of provisional assessment of Bill of Entry, the confiscation of 

goods is correct or not?  

3. The Revenue is also in appeal agitating that the adjudicating 

authority has not confirmed the short payment of duty by the assessee.  

4. Heard the parties. 

5. Considering the fact that finalization of Bills of Entry is still 

pending, in that circumstances, the impugned order does not sustain in 

the eyes of law. Accordingly, the same is set aside and adjudicating 

authority is directed to first finalize the provisionally assessed Bill of 

Entry, thereafter, to adjudicate the show cause notice in hand.  

 Appeals disposed of by way of remand.   

(Dictated and pronounced in the open Court.) 
 

         Sd/ 
                                 (ASHOK JINDAL) 

              MEMBER (JUDICIAL) 
 
 
         Sd/ 
                               (K. ANPAZHAKAN) 

              MEMBER (TECHNICAL) 
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